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• 	
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D 	 I  

Or±ginal Application NO. 

Misc. Petition No. / 

Contempt Petition No./ 

Review Application No./ 

Applicant (s)  

Responaent (s)  

Advocate 	for the applicant (s) Yb-  

Advocate for the responctent (s)  

CI  

• 	 t 	.L:'! 

1.4.2003 ' 	 Heard Mr. A. Chakrabarty, 
igh app' tat;o'i is u 

i1ni but 	 learned counsel for the applicant. 

List on 23.492003 to enable Mr. 
led;f

•• 
 F. 	 j.J. Sarkar, learned standing 

• 1 '  ' 4 	counsel for the railway to obtain 

thted 	 necessary instructions on the 

matter. 

Vice.chajrman 

kL 	 mb 

23.4.2003;' 	 Heard WAXhakraborty, lear- 
1 	 ned counsel for the applicant. 1  The" 

• 	 Railway Standing counsel was to txk 

• 	 obtain instruction on the matter.. 

S.Sengupta, learned Staiding counseil 

• 	 S 	 - 	i for the Railway stated that he is 

yet to obtain insturction. 
List the case again on 

• 	 2003.' 

Vice-Chairman 

bbt 



.0..A. 	6112003 

13.5.2003 	Meard Mr. A. Chakrabarty., 

learned counsel for the applicant 
• 	 and also Mr. S. Sarmá, learned COuns-'- 

el for the respondents.. 

Put up again on 	26.6.2003 
to enabl.e the respondents to file 
written statent. 

9-6cg 

Vice-Chairman 
mb 

20.6.2003 	Heard Mr. A. Chakrabarty, learn 
ed counsel for the applicant and also 

• 	 M. J.L.Sarkar, learned standing 
counsel for the railway. 

Mr. J.L. Sarkar, learned stand 

ing counsel prayed for time to obtain 
necessary instructions on the matter. 
Prayer is ailied. List again on 
18.7.2003 for admission. 

Vice-Chairman 
mb 

v 
18.7.2003 	On the prayer of Mr. J.L.4Sark- 

•';• 
ar, learned counsel for the respondents 

further four weeks time is allowed to the 
respondents to file written statement. 

• 	List aglain on 22.8.2003 for 
admission 

Vice-Ghairman 

SL 

mb 

22r82003 	No written statement so far filed 
by the respondents. List again on 26.9.03 
to enable the respondents to file written 
statement. 

• 	 Vice-Chairman 
rnb 



'H 
O.A. 61/2003. 

26.9.2003 	No written statement so far filecL 
• 

	

	On the prayer of Mr. S. Sarrna, learned 

counsel for the appiii5ant Respondents' 

I 	 four weeks time is allowed to file 
O 	-'v 	 I written statement. List on 31,10.203 

	

• 	 s- 	 0 	 1 
l'Utiw 	I)-t' 	 for admission. 

• 	 I 

	

1' 	1! Vice-Chairman 

• 	 rn1 

31.10.2003 	put up the matter on 28.12.2003 

enabling the respondents to file reply,. 

IMr.J.L.Sarkar, learned Standing counsel 

for the Railways is requested to obtain 
• 	 Ijnstructjon on the matter so that the 

matter can be disposed of at the earlit 

	

1 	.1 

Vice-Chairman' 

bb 

17.12.2003 
• 	' 	 I 

• 7A --- 	 I' 
mb 

I 
I 

&LeH /o 

, 

o' 2_Jr/: otf  

L 

• 	 ' 

List on 20.1.2004 for orders. • 
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O.A.Nb.61/2003 	 .. 

20.1.2004 	Prèsent: Hon'ble Shri Bharat Bhusan, 
• 	 . 	 .. 	 . 	 . 	 . . 	 •. I1ember (J) 

4on'ble Shri K.V. Prahiadan, • 	
L1ember (A)... 

• 	 . 	 .Herd Me A. Chakrabo.rty, learned 

counse1 for the applicant and •Mr J.L. 

Sarkar, learned . counsel for the 

respondents.... The learned counSel for 

Ithe respondents se?ks f-dr time for 

• 	 1filingwritten statement. Already too 

many adjournments have been granted. 
- 	 . 	

• 	 0rder reserved. 

ICIV?-,--~~ 	
- 1ember (A) 	 e 	(J) 

nkm 

OD 

21.1.2004 

I 
nkm. 

Judgment 	pronounced. 	The 
application, is allowed as per order 
kept in separate sheets. No order as 
to costs. 

Member (A) 	 Member (J) 
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DhTE OF DECISION 21.1.2004 

• 	. 	Shri Bansi Sah 	• . . . . . * . . . • . . . . . . . . • . OA.PPLIChNT(S) .- 

Mr A. Chakraborty 
•........................ ..,O....................... AL)VOCArE FOR THE 

APPLICANT(S). 

-VERSUS- 

LH1Ø• 

••• India and•  others ••••• • • ö •4. i... .RESPONDENT(S) 

Mr J.L. Sarkar, Railway Counsel 
FOR THE 

RESPONDENT(S). 

HON'BLE MR, BUARAT BHUSAN, JUDICIAL MEMBER 

rHE H0NBLE MR K.V. •PRAHLADAN, ADMINISTRATIVE MEMBER 

1, 	Whether Reporters of local papers may be alloed to see the 
judgment .? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

14.. Whether the judgment is to be circulated to the other Benches ? 

• 	Judgment delivered by Hon'ble Mber (J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.61 of 2003 

Date of decision: This the 21st day of January 2004 

The Hontble Shri Bharat Bhusan, Judicial Member 

• The Hon'ble Shri K.V. Prahiadan, Administrative Member 

Shri Bansi Sah 
Working as Emergency Peon attached to the 
Dy. CE/CON/Katihar. 	 Applicant 
By Advocate Mr A. Chakraborty. 

- versus - 

The Union of India represented by the 
General Manager (CON), 
N.F. Railway, 
Maligaon, Guwahati. 
The General Manager (CON) 
N.F. Railway/CON., 
Maligaon, Guwahati. 
The Deputy Chief Engineer (CON) 
Katihar Division, 
Katihar. 	 Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel. 

0 R D E R. 

BHARAT BHUSAN, MEMBER (J) 

The applicant was appointed as Emergency Peon in 

the scale of pay of Rs.2550-3200 attached to the Deputy 

Chief Engineer/CON/Katihar with effect from 26.12.2001 

vide appointment letter dated 26.12.2001 (Annexure-A). The 

appointment letter reads as under: 

"Shri Bansi Sah 
S/o Shri MOhan Sah. 

Sub: Engagement of Emergency Peon attached to 
Shri B.P. Singh, Dy.CE/CON/KTR. 

You are hereby engaged as substitute 
Emergency Peon on Pay Rs.2550/- in scale Rs.2550-
3200/- attached to Shri S.P. Singh, Dy.CE/CON/KTR 
subject to the following terms and conditions. 



:2: 

Your engagement will not confer upon any 
right to claim for further appointment in 
this Railway and you are liable to be 
discharged without any notice when your 
service will not be required by the 
Administration or on the expiry of the 
currency of the post against which you are 
engaged or on medical ground of physical 
incapacitation 	or 	in 	the 	event 	of 
availability of approved hand. 
You will be transferred with the officer for 
which you are engaged as casual emergency 
Peon or you will be discharged in the event 
of transfer of the officer for which you are 
engaged experiences his unwillingness to take 
you on transfer alongwith him. 
The engagement of substitute Emergency .  PeOn 
at the first instance will be for a period of 

•  three months ony and the . same will be 
extended further on receipt of a certificate 
from the controlling officer that the service 
of the Emergency Peon is satisfactory  and can 
be continued further. 

This issues with the approval of GM/CON/MLG." 

2. The applicant thereafter was directed to appear 

before the Railway Medical Examiner for medical test and 

in the medical test on 6.2.2002 he was found medically fit 

(Annexure-D). Consequent upon the transfer of his 

controlling officer, Shri S.P. Singh, Deputy CE/CON/D/ 

Maligaon as Deputy CE/CON/Katihar the applicant was also 

transferred and posted as Emergency Peon attached to 

respondent 3 and in that capacity he had also been issued 

Free Railway Pass for travelling from Guwahati to Katihar. 

His •case is that he had fallen ill on 30.12.2002, as a 

result of which he could not attend office and when on the 
In 

subsequent date i.e.L 31 . 12 . 2002  he attended the Bungalow 

of respondent 3 to join duty, the respondent 3 told the 

applicant that his service was not required by him. 

I  Thereafter he had been representing the authorities to 

allow him to join on duty but to no effect. He also 

emphasised the fact that he had already been granted 

temporary status • with effect from 25.4.2002 by Office 

Order No.06/2003 dated 15.01.2003 and as a result of which 

he......... 
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he had become entitled to get all the benefits laid down 

in Chapter XXIII of the Indian Railway Establishment 

Manual (IREM for short). He has annexed the copy of the 

Office Order regarding grant of temporary status at 

Annexure-K. The learned counsel for the applicant 

submitted very vehemently that since the applicant had 

been granted temporary status with effect from 25.4.2002, 

so, obviously, the conditions of his service would be 

governed as set out in Chapter XXIII of IREM and thus his 

service can't be dispensed with in the manner it has been 

done in this case. 

3. 	Rule 2301 of IREM in Chapter XXIII defines the 

temporary Railway servant as follows: 

"2301. Definition- A 'temporary railway servant' 
means a railway servant without a lien on a 
permanent post on a Railway or any other 
administration or office under the Railway Board. 
The term does not include 'casual labour', a 
'contract' or 'part-time' employee or an 
'apprentice'." 

Further Rule 2302 clearly prescribes the mode, manner 

and methodology of terminating services of a temporary 

railway servant.. The relevant portion of the said Rule, 

required for our purpose reads as iünder. 

"2302. Termination of service and periods of 
notice. - 

(1) Service of a temporary railway servant shall 
be liable to termination on 14 days' notice 
on either side provided that such a railway 
servant shall not beentitled to any notice 
of termination of his service- ..... 

:The learned counsel for the applicant submitted that the 

applicant isthus entitled to continue work on the post he 

had been working as admittedly the procedure therein 

prescribed had not been carried out thus rendering this 

deemed termination to be void and invalid. In this regard 

reliance has also been placed upon an Apex Court judgment 

in L. Robert D'Souza Vs. Executive Engineer, Southern 

Railway ...... 
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Railway (AIR 1982 Sc 854), wherein it had been held in 

paragraph 21 as under: 

"Once it is held that by operation of 
statutory rule in the Manual, the appellant had 
acquired a status of temporary railway servant and 
assuming, as contended by Mr Francis, that the 
termination of service in the circumstances alleged 
does not constitute retrenchment stricto sensu, 
would the termination be still valid? The answer is 
an emphatic no. On the admission of the Railway 
administration, service was terminated on account 
of absence during the period appellant was on fast. 
Absence without leave constitutes misconduct and it 
is not open to the employer to terminate service 
without notice and injury or at any rate without 
complying with the minimum principal of natural 
justice. Further, Rule 2302 clearly prescribes the 
mode, manner and methodology of terminating service 
of a temporary railway servant and admittedly the 
procedure therein prescribed having not been 
carried out, the termination is void and invalid. 
Accordingly, the same conclusion would be reached 
even while accepting for the purpose of the facts 
of this case simultaneously rejecting it in law 
that the termination does not constitute 
retrenchment yet nonetheless it would be void and 
inoperative." 

4. 	Though the learned counsel for the respondents has 

contended very vehemently that the applicant had acquired 

no right to be regularised on the post, yet, in our view 

the aforesaid Supreme Court Ruling is squarely applicable 

to the facts and circumstances of the instant case c8Se 

A erein,o the applicant,even after the grant of temporary 

status (Annexure-K) have been disallowed to continue in 

the service, though, of course no formal order, of either 

termination or disengaging him from service has been 

issued. Obviously, in view of the law laid down by the 

Hon'ble Supreme Court as mentioned above, the termination, 

if any, of the applicant could be carried out only in the 

mode, manner and methodology as prescribed in Rule 2302 in 

respect of temporary railway servants and admittedly, in 

this case the procedure therein prescribed has not been 

carried out. 



• 	, 

: 5 : 

i 5. 	In this circumstances, we are of the opinion that 

the respondents are acting in an illegal manner in not 

• permitting the applicant to continue in, his post of 

Substitute Emergency Peon. Consequently, the O.A. is 

allowed and the respondents are directed to allow the 

• applicant to join the duties and the applicant is entitled 

to all the consequential benefits. 

No order as to costs. 

K. V. PRAHLADAN 
	 BHARAT B HU S AN 

ADMINISTRATIVE MEMBER 
	 JUDIc:IAL MEMBER 

n km 
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OUWAI-IA'i' i: Bt'jIi' 	 :i: 

t:i. t:t€ crf t1' caie 
	 0 A No 	 /2003 

3':i. 	 1,3 ,a h 
	 A p p 1 :1 c::u' •t 

Un ic:u of :3:rcJ :1. 	 i. 
	 In:Ii ci ?ti t 1i 

)f 	 t:qc ifo.. 

1 Appi :1 cat! on 
J. 

A (:py 	cYf 	A:po ;ii trncn t 	L 	l:,t?i' 9 

' 	. ccpy of 	:idc?n t, ty Cr'ci 10 

C Copy of ic::c? :1 p 	No 17477 11. 

a . 	 • copy of N-dici.1 El t Ccrtif:Lcath 12 

7 Cap>' of 0rc1r' dtd 	7 5. 20()2 :13 

8 F Copy of Pi- ev:i. 1cçjo V"asti :14 

9 t3 	& 	ii Cpy 	of 	i'i:d :1 ca:1. 	Er-cr :1 t: tlon :1 	:17 

io 	• ci:y 	of 	tic•ci :1 cal 	cei't, 'V :1. c 	th 10 

:1.1 C:py of 	1cttcr 	cia tcc:I 2t.5.2.2003 19 

1< 0'ff:ic:e 0rc:ir datcd 	1 5.,01 . 2003 20 

t- 11 ci by 

all 

( An ip.in Chakra hor ty )  XZP4  3 
cIvc: c:t Lc 

I 

(V 

fs 

* 

V) 

- 	 •: 	 - 	 ______ •--- - 	 - 
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:i 	TI 	Cn tra1 Ac:knit' :,tratiY 	Tri1)L.Ui 

(3uwah' t i 4?i' c: h 	Guiaha t 1. 

0 A No 	/2003 

J 

IIAi. 

Sri. 1nii. 3&i 

LiJo u' Ii n cj ai Erne rç n c>' Peon at t c: hod to 

DY ci:i COH/ Kati. har 

J. c:an '1 

AHD 

Uu ior 	of md i.o. I OI.  OL tCd by tho 

C3eiC ra :t. Man •ru r ( 0M 

N RE.. I:1.y 	tYt.I. i.çaC)fl 

0uwahat1 281 OiL 

2 	hc C3en era 1 Mancer (CON) 

•, F 	:L :i, ay/ CON Ma]. I çì  acm 

(3uwahati 701 011 

, 	The Dep''Ly C1:1of Ençj i.uIoer (CON) 

I(atihar Di.vi:Lofl 

Kati har 

1:C)fld OI tt3 

11 	 Parti t- 

The appi 1. cai:.ion :i iidc7 for the ci I rec t ion to tim 



2 

rpOfl 
den ti to a). low the app I I cant to join on clu ty 

a d for 

payment of his 1 arIes 

2. 	 rictL!iL 

The app). I cant declares that the subject matthr of 

tho appi I cation :i,c wi thin the i urid i ction of the Hon ' ble 

tribunal 

3 
The app].ican t dec1arci that the app1 :i.catiofl ii 

w:i. thin the period of 3. :Lmi tation under iectiofl 21 of the 

Admin itrative Tribunal Actp 1905.  

4 - 

4.. 1 	
That the appi :1 cant i a ci U en of hid Ia and as 

 

such is etit1Od to the rights and privileges quaran teed by 

the constitution of India.. 

4.2 	
That tt app). I r.:an 1: was appo in ted ai Emercen cy 

I:00n 

..  

in the scale of R .. 203200/ 
attached to Deputy Chief 

Ii th% '/CO 1(11< w ,.e .f 26 12.2001 by the appo:Ln tment letter 

Ho. IE/227/C0WV1 /P t.. IV dated 26.. 12.. 2001.. 3in ce the 

appoLfl 
tmen t the appi:s. cant has been workinci with the fit). 1. 

Wx tis
faction of his con cerned officer. He was also is sued  

Iden U. ty Card by the crffi ce of the reiponden t No.2 

Copy of the Ap O Iii t(fl(Mi t 	:t e 4 fç 

dated 26.. 12. 2001 is en c].OeCI 

Annex1,tl 	A.. 

Copy 	of the J:den ii ty Card 
	:1 

en c1ood as Annc*XUreT B.. 
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::: 	 .3 	:: 

4.. 3 	1 hat thereafter, the opcn ci on t c:l :i. re:.? c: toci hi in to 

itca r before the :. :i ttJ&y tI:t i cal Examine ifor medical test 

The a pp licant do pos i ted 'fcos for su c:h mcd :1. ca 1 tc t by 

im:c 1. pt Ho.. 17477 cIa ted 1 2 2002 and in the Mcd :1. ca 1 lost on 

4.2.2002 he was found fi t by the Med :1, c:a 1 Exam:i.iwr for 

a:pc:ir tcn:n 1:.. 

Copy of t he Re co :1. p 1:. No :i. 7477 :1, s 

on c::1oed as Annexure 	C.  

Copy of the Ii•?d I c:ai. fi t c:ort :i.f:i. c:te 

is enclosed as Awoxurc D.  

.1 	That 	the applicant Ioqs to state that 	the 

rosponden ts are very satisf:ied wi th his work.. He has also 

t:oon sorvincj .Afl:i. thout any I:icrnish and with the sat :i.ttaction 

ofa :1 i the aLt thoii. Li.s .. It is men t:i.onod that c:cniioquon t on 

te"artr 	of h:i. s con trc:,1 1. inq offi cer Sr i 6 I:. 3inq h ,, 

CE/CON/D/ Ma :i :L qacn as DY C:/COH/Ka  t I har the app 1 :1 can t was 

a 1 so tr.n f rreci and ios ted as E:me rqen C:>' Peon at tac:hecl to 

rospon ci en +. No •. by Off I co C) I:(je  r No 4/2002 cia ted 7.5.2002.  

On t ranfer he was a 1 so I ssueci Free Ra I iway Pass 	for 

twri inrj •fi'r,ii Guwaha ti to i(a t I har 

Cc,py of the off :1. cc C)rd or dated  

7 .. •. $002 is on closed as An ii ox u reE 

Copy of the Ral lway Free Fass is 

en ci csed as Annex u ro"F 

4.6 That • he a:p1 :1, c:an 1 bects to state that d ue to fever 

he could not at tend duty on 30 .. :1.2 	2002 He took his med I cal 

I 
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ti;. tcnen:. in the Railway Hospital On 31 12 2002 when the 

app. i c::an t al tend c:xl in the Bunglow of rpoiit1 on t No 3 to .:i em 

duty, the rci:oiidcm t n: $ ci id not a:L low him to •i oin clut :Les 

the rospondoI' t. l'10 3 told the appli c:an t that his 1: rvic:es are 

not reqt.ti red by h:im. The appi :L ant thoroaf tor 	ro1d?ated ly 

i'q'..us tcd and 	prayed the tesj:cn cIc•n t, 1c: 3 to a 1 c'w hi. m to 

j uii dt,1:,,os But the respondent l4o I ci Id not consider h I 

)ay(!:r and marked I'im as absori t in tho attoiidar c:o re g ister 

•t 30.12.2002. 

Copy of the lied :1. c:al. It es cr1 p tian. 

1O(flC)13 are en ci od as Annexure -0 & 

H re I:)oct Ively 

4.7 That 	the 	appi I cant i:oqs to state that 	he 	aqa:Ln 

fell 	on s I ck dt.te to v :L ral fov r an ci he was i:ound 	to 	take 

med :1 cal assistance from a pr :1 va to med I cal l:)ra c: t :1. t ion or 	at 

i(at :1 har H6 was st.ufferincj from v :1. ra:L fever 

te 

 

2S.1.2003., 

; 	 . 	 3 	:i. 

lied :1 cal (c• i' t I f :1. c:a to cia ted 29 1 2003 

is on c:iosed as Anne<Uro I 

03 	That the app]. I c:an t theroaftel' by a letter dated 

2.200:3 Informed the above fac:ts to the respondent Ho. 2 

and prayed for al low:i.nçj him to ,:i oin on duty. But no 

'avoura ble rep]. y has yet re c:o :1. ved by the app 1 1 can t 

Copy of the letter dated 25.2.2003 

is on cic:seCl as AiuiexLtrc) 	J.  

L 
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'1 	
Ihat the app]. i can t hwnbly' beçji to tate that ho 

been cj ran ted temporary tatU$ w.. o.. 25.. 4 2002 by offi. cc: 

order Mo.. 06/2003 dated 15.01 2003 T ho appi :1 cant i i. on U t]ed 

to jot, all the becfit1 laid down in Chapt r'" XXI I I of II11 

Copy of the off:L Ce order dated 

15..Q1 ..2003 	i 	enclosed 	ai

tA 
Amexuro'K.. 

4.. 10 	
That the app11 cant beqs to ttato that he ha drawn 

h1 ialar ioi up to cwnbor !' 2002 and t ho reponden t13 have not 

paid any a 1ary/wacJoc. to the app]. I cant for the per'i C)d ;In ce 

.anuary 200:3 A tatod earlier the appi i can 1: repro1efl ted by 

letter 	dated 	25..2 .2003.. Eut most 	wrfortunatelY 	the 

reip(:)fldeti t 4A have not yet rei pondod to tw prayer' of the 

cant.. 

4.. 11 	That the appi I cant humbly SUNmi. t that the proiont 

inervice 	Li the only ourc:e f ftjq 	jy4 I I,.:x)cl s,vi th 

members of hi fami. 1 y., NonreçjU:i ar:i. at ion and non payment 

of 	alary/WaqO 	ii violative of Article 21 	of 	the 

Con3tE tUttiOn of ]:rc1 

5" 	 Cttaan  

5.. 1 For that the app1 icant ha qrinteci Temporary 

$tatui3 by o'f'f Ice order' dated 	1 s.. 1 2003 , ni 	:1i ti t:1,ed 	to 

roiU 1 tan t orv :1 ce bnef I t 

5.. 2 	
For that the revpoident have n•t. arbi trar:i. ly and 

den led the appl :1 cm t. to jcI .J.1.1 on dutio 



i: a 6 

For i.Jt action of the respondents :U3 the 
rC1UI t 

qf whiC 	nd arbit 	
and 0'ffenCh 	:I artCIC 14 	16 

fl'  

21 of the Couti tutic)fl of ird.a 

rport 

For 

of 

ire is no unsatisfactor, 

rk and he has never 'l:x:efl warnod 

or 	adVer 

durirCi 	the  

period of his service.,  

under 

For 

the directive 

that the applicant is entitled to 

principles of state policy- 

the 	rel ief 

For 	that in any view of the 

en ti tied to the reliefs i:caUe 	he 

matter the 	appli cant 

is beiiic 	depriV?d 	of 

his life by reluc:taflt attitude of the respondents.  

There is no other effi cacious remedy under any 

rule and this Hon ble TriI:)Ufl.i is the only 'forum for 

red reial of the cj r i evan ce 

7 

o_teJQkL 

The appi I cant declares that he has 	
t'fiied any 

other caine in any tribunalp Court or any other forum acair1 t 

the :i.mI:)lAcJfleCI or:ter 

tinder the facti and c ircumstances of the casep the 

applicant prays for the foi low inçj rel iei1 

8.1 	The 	app]. I cI'% t be a]. lC)W€?d to :1 em 	on duty a13  



I.tI t J. tu te Erne iqen C>' F'ec1i 

thC? app.i . c::an t I:)e paid 	a1a' 	iii c:e .an1..arY 

ft 3 	(in>' oiier 	•:i ie'f Ire I 	
t.he 1'.:ni 	tn ihunal 	cIl>' 

dern t i t 	ncI (:I'ot:)i 

IV 

4 	Cot of tIit case 

T he aI:ove rel iefi are p ray((:l for 
OE the ci rC)uld i 

ta ted in para 	aI:)Ove 

9 

Durinci 	pei'id:y fl.f: 
	t hi in, a:pi. :1. catiOn 	tIie 

-app1 :1. cui t prays fc:)r ,  the fol lowinci relief 

9 . :1 	
The appliCet iha1 1 not 1:e owted -from 

 iob 

9 2 	
T he a.pp 1:1. c:an t be allowed to :1 o:lii on du t 

:ie 

The appl :1. c:an t be pa :i.cI current 3a1ar 
9.13 

1 he abc)Ve rel ief are prayed for 
01, t.h 	q rundi 

itated in par-a 	above 

10 	
1' hi a p p1 :1 cat ion tia been f i. led throuci Ii icI vo c: te 

1.1 

• 	0 ft 	 7'4 	, o 	/ / 

order 

•fron% 

jv) 	 at 

1 F -

A13 ta -tf:d iii t,he :irdeX 



VerficatiOfl 

I 	E$r :1. Sh 	re ideri t of Maligaon,  

6uwa hat i 1 1 aqed about 26 year15 do hereby ver :1fy that the 

statements made in pa ra 1 4 6 and 7 are true my pe ron al 

know :I.edqe and thaie made in p• a 2 and 5 are true to my 

lèqal advice and the rests are my humble iubm:i,ft1C)fl I have 

not suppressed any material 'fac:ti 

And i: 3:i.qn this ver :1. fl c:at ion 	on 	t hi3 

3i1 t day of March 	2003 at (3uwaha ii 

9i$ ,$*il_ 

A 

LI 
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Oflice 01 
c3onc ral Managcr (Can), 

o1/227/COI1/I/Pt0IV 	 Dated : ' -6/12/ 20Q1  

L0 /  

iflflSi 	(lh 
C' 

Sub 	Inggcicnt of Ecicrgcncy Peon attac1d 
to hri &3c, 	Sngh, ,Dy/N/KIR 

You arc horcby cngagcd as substitute Eiicrgcriey 
y rx. 255o/ in scale ns0 255O.82O0/- attacftd 

• 	 to Shri 	Sthg DyJODN/KIR subcct to tho 
1l!org tcrns 	coiditions 

Your cng '( ii nt will not corifc r upon mw right 
to c3ii for furtbcr appointment in thi itniiway 
and you arc Jiablc to 1)0 dis c1argci1 Without any 
notice when your scrviec Will not bc rctird 
by the Adm:Lnistration or on the oxpiry of the 
currcncy of the post against Which, you arc engaged 

• 

	

	 or on mcdiccU. ground of 'physical incapacitation or 
in the cvcnt of availability of ap'otd harl 

2 	You will, b tranferrcd With the officCr for, When 
you arc cngalcd as caucil cixrgcncy Peon or you 
will bo dischargcd in the event of transfcr of 
the officer for when you arc cngagád experiences 
his unwillingness to tkc you on trrisfcr nlong 
Wjtj'i him0 	 • 

The 'crigagcmcnt of •substitutcmcrgcncy Peon at 
the. first instance will bo fo' a period of three 
bonths only ant the 'samc Will bo extended furtbc 
on rccclpt of a ccrti-fieatc frova the contolI1n 
officC'thnt the scrvicc of the Em 	 i ergency Peon is 
atofaetery jid can bccontinucd furthorr, 

Thi.s is SUCS with the' approval' o1 ,GM/a)iT/Mt 

H 
for 

C"1y forvarcc1. "or infor"iation ari ncccsari action 0 :c- 

/ I. FA 	CAO/ N/MJ 	• • 	• • 
	•• 	.• 

eA 	2 J)y8E/Cofl/KIR .••'• 	• t• 	 • 

3 DAO/CDH/!TJP. 	• 
• 4. S/ 	T P/Case4' 	 •• 

I':: 
 

for 
• • 	 ', 	 • 
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l 42 	? 	mVN 	G. lOSfU 	G .  A 	 I 	

. / - 	
1Sena No 

I 	 i (,i~ TIF  APAOOK 
• 1T'. 	 .. 	

. 

	

tZTTPT,jJepartrIlent................... 	 ................. 

rn/Rccjyc 	fio' ........................................... 
- 

sun 	of R' 1 	(r 1 TT, lit \ oid, 
(, ;P,r2'f 	f 

T'63 cotjnt of 
A 	 r) ) 	• 	/ /4 .. 

I .. 	.. ,,. ........ 

/...... 	- . 	- 
. .. 	- .......... Rs 	

an bcsigntio; • 	

. 	 : 
..• 

C.r.IP):.i pji Ti 	iI1Ti-th 
V ;•j 

. 	 - 
- 	 . .. .............. 	

. 	•.--. ';>&v •  r3Z; 

I 

-; 

Iv 

j 

'I, 

/ 
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R-t42  
6).'.A 	ix III Annexur' 6) 

TZ 	T1T 

A :r 	 'crm of certficatc to be 
/ 	ed wiicn a cand!date is medically examined 

—td 	r appointment to a State;nanaged 
L'itiiway 

	

// 	
aJ 	 2 

AO 	 it 	 .. 	 --  INT  

r 	rr 	.... ........... .. 
7-4 

q -  ikrj - 	I 	 Riii * 	rTh 	r 

TtT:.....................;. 

, 	 4 

Lhercby certif that I have examined 
.. 	

for ptt 
a( 	 -' 

art L  e'it  
tnjinb ipr \1L)fl 

.: n.appede beJ 	j a  my presence---I coasider him 
jtft foi suth appointment. 

Signature of 
..................... 

4 

nature- 

rrtr/Date ..... .......... Thumb l!
- 

rcSsin 
---- 

;; •-:i - 	• SUjeO..L .LCj)apI)jcbJ 

H 

:.. 
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fj n tin f&r t. 

	

f 	 /(;oyi %z'i Bt 3i Ch 
z ?io I t 	nio , 255O32OO/ cir1co atthcho ci t 

	

.:/co - if 	lrciy tn ixrcci nC1  
in  

c ,Øc1ty 	ri. 

/ 

/ 

/ 

Fx Corn1 

DI P4  to d 	7,5.02 

Ply, :;r fl.?ti 	d 	cry 

- 	

( 	

t 

J /U/r,r 

• 	
. 	 - 

\_ø 
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vxz 
aim 

1T1 - i r kiThi iT ) r iz 
_:.. 	i.:.. .. . 

ajILIuJll 

I anJ af t:.at quantity fo; cach cuiiJ. 

PA.  \\ 	 - 

-, 1t / tLi I 	/stucn L! 	ir/Date 7 2 

	

- 
— - II 	— — 	 / 	— -- ---- 	— 	— 

It;T/1)esiQtJon 
c/TO 

rctu.rn Via 
mys.......kñ 

	

r qrrc j 	fr 	/O1c jurrlty .,J.. 	 ....... 
Aiiabk upto 	( riI 	journey..........._........ 

1 	Ir 1r u/Wly iate 

by nn l?pcngcr 	........._ ...... 

	

... 	—-.-.-- . 

Ira fMiIrath 	TT EIT 

	

Slnature 	DusignatiourQ,thC tui1'Oii:èr iith.secd 

3 

	

• 	
4 	.  

4  

.:v 	I 	........ .......................... - 	..- 

	

a;----.........- 	•-iLl 

11T 	:j13rea': 	rl1Cy av 
N1 9 1 TI /tan:._... 	-. 

of the Stntiou. 	-- - 	... 

(a) ta 	of arriv  
(j) 

-(b) date of departure ._._,. — 

I .(1?;') c'r qTr 
-•':'(a) Wedv  

- 	-: 
-••• •••• )datGfffGArtr 

(a) drrtt afarriva1 

() 

) date bI :1paire 	. 

a1e 	farr1a1 

(.) (tflfl 	r 
date .f departure 

1 ()rftrrq 
(a) date c-f arria1 
() vmetl vift 11 7  
(b)dateofdeparture 	. 

-........-.. - 	- 	-- ,. 	...... 

	

\. 	 flT' 
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•\ ic.'-1 	L)/U(So 	. 	 . 
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j) 
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/4V - ii-. 7r 
• 	S 	 ifri. 	iq 	

S 	•• 

	

Mo K. S3k 	• 	•: 	 rrr 

	

M.H.,$,(M. U.) 	 - 854105 
Generol Physician &Conftnt 	 • 	: 24727 (p, P.) 

D81e_ 

S-\ 1 	.Pe6h, 	 LLy 

63 	2.\.cP•rs\. 

-c  

. 	 . 	 S  

h 	• 	 2J3 	.. 
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ti Geori1 Mcgor(Construction) 
1JRoilway. MuiUuion,, 

8 	 - 

Sub;- Frayerforjining on duty as 
orgency Poon0 

Ropc;ed Sir, 
	 * * * ** 

At the vary outot I bag s2pology for s41ing your 
inrgluub1 time t' look into my caes explained below. 

Thvt Sir, I was ongQge4 as substitute Emergency 
Ioun on26.12421 attchcd to Shri S.P 0 Singh, Dy.CE/CON/1(tR and 
porfon'nd i1y4iutis more than 1(One) year wIth full zatlsfoctlon 
81 ry ofi'Icar. 

Tht Sir, iuo to my favor I co1 not tten. .duty 
or, 	 ?It gay on 3101242002 when I atteladold in tho 
!k - low to j. Li duty, Shri S.P.Sinh, Dy.CE/CON/XIR dithi not 

me to p&rform duty in his &mglow an- told me that my 
iti'vicoj ur'e not; rnqutrd by iIm.aiid forcely out ma from his 

.IUi1Ow. 

That Sir, tho roçson of such behaviour àf my 
officer is not 1known to ma. So, I used to attend his Bunglow 
Aug. requestd him to allow ma for performing duty.But he 414 
conidr my prayer nad marked cbsent me in -the ttndanco roister 
\,.t•-.f 30.12.2o2. Further, my officer olso warn me not to entiro 
in 	O C:LTpiX of his unglow otherwise hwi11 fib' FIR ainsi 

Thst Sir, I have already completed more tha.x one year 
r_8,i k,  a ari*loaLtajned Ternporry statuson completion of 120 

ray contiyauouB service, 	 : 

Tial .ir, Shri 3.P.Slngh, Dy.C/CON/KIfl without any 
rorz 	 ci to tormi'iate !e frotu ervica, t  

L 	* Ia view of-abova facts I begto kind honoiir'to 

	

I 	II' I nilw me to perform duty with Shri S,P.SiYgDyCg/CON/KIR. 

TL .nking ou, 	 I Jj 	H' Zii 

Fob 

Yours £oitl&ful1,  • 	• 	 I: 	e:- 
D -t t i vj M 	1 	 i-" 	

* I  
8. 	

(n.Ns1iIi;aAni-) r- N 	 8 
 /Paon,dor I  

8  Dy.C/CON/KIa. I  

Ak 

* 	 • 	

• 	 I 	! 	 : 	

'•.• I 

I 	

, 	

' 

1'• 

4 
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OCJ! Ofl1)ER NO. 	ft2cJo3  

OfLtoe of tha 
Cgj nr/Cbn 
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Maligsons Qiwhtj41 

UIU &k*. iPeon attacbd to t' C'Q,nJkfl 
who was cga 	or 26. 12, 2001. vide th$.a off.tce letter ?4o, 

26.I2,200.1 has COVIeW 120 day& 
cxt5'tnuou3 3QrVICQ an on 24.4, 2002. A=vdingly he Is hereby., 	S  
ZW'tL% tpOr 	ttaue Ad ecale ,.2550..3200/6on pay b.2550/.. 

f. 25904.2oo2 

H a entltLel to gt the Ztmef1t as Laid do*z In 
of ZREt4, 	 - 

•( 3. K. 1WJSRTT7. 
PC 

got 0 ert KmagOVOon 

Dated, 1501.2003 
(b 	oX.rid fo InfOrm3tion and n.esaary atLon toi ,  

zr4 	
• Tj. C/(bjKrR 

• 	 3)  
4) Staff ConCernWj 

) VC oz 

(Z. Jr. flV) 	 0 

COX 1ner 	41*9e/Q,n 
• 1 

• 	 • 	
• 


